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C.A No, 460,94 Tate of order: 77.9,'94
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We have he2rnd the le?rned counsel for the oplizone
th 3rd have gone through the records of the o83
carefilly. During the course of Argument, ths lefrnad coun=sel

for the 2,plis3nt secks permizsion to withdraw the arplicdtion,
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file 2 fresh 2Aozlic@hion provided it is pot hit by the bar of
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Thz applicdtion i3 diswmissed 22 h2ving beesn
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